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SRO 32.- In exercise of the powers conferred by section 164 of the Jammu and Kashmir Goods 
and Services Tax Act, 2017 (Act No. V of 2017), the State Government hereby makes the 
following rules to amend the Jammu and Kashmir Goods and Services Tax Rules, 2017, namely:-

(Q in rule 3, in sub-rule {3A), for the words "ninety days•, the words ·one hundred and eighty 
days• shall be substituted; 

(ii) With effect from 1st January, 2018, in rule 7, In the Table, 

(a) in St No. 1, in column number (3), for the words ·one per cent•, the words "half per cent 
of the turnover in the State or Umon territor( shall be substituted, 

(b) in Sl. No. 2, in column number {3). for the words 'two and a half per cent·, the YI'Ords 

•two and a half per cent of the turnover rn the State or Union temtory• shall be 
substituted; 

(c) in Sl. No.3, in column number (3), for the words "half per cent", the words "half per cent. 
of the turnover of taxable supplies of goods in the State or Union territory" snail be 
substituted; 

{iii} in rule 20, the proviso shall be omltted: 

(lv) In rule 24,1n sub-rule (4}, for the figures, letters and VIOrd "31$( December, 2017". the figures, 
letters and word "31$1 March, 2018" shall De substituted; 

(v) after rule 31, the following rule shall be Inserted, namely:· 

"31A. Value of supply tn case of lottery, betting, gambling and horse racing.-(1) 
Notwithstanding anything contained in the provistons of this Chapter, the value in respect 
of supplies specified below shall be determined In the manner provided hereinafter. 

(2) (a} The value of supply of lottery run by State Governments shall be deemed to be 
100/112 of the face value of ticket or of the price as notified In the Official Gazette by the 
organising State. whichever Is higher. 

(b) The value of supply of lottery authonsed by State Governments shall be deemed to 
be 100/128 of the face value of ttcket or of the price as notified in the Official Gazette by 
the organising State. whichever Is higher. 

Explanation:- For the purposes of this sub-rule, the expressions-



--- ---=---=---

(a) "lottery run by State Governments• means a Tottery not allowed to be sold in 
any State other than \M organizing State; 

(b) "lottery authorised by State Governments• means a lottery whlch is 
authorised to ~ ~old in State(s) other than the organising Slate also; and 

{c) "Organising State• ~as the sam~ meaning as assig~ to it in clause (ij of 
sub-rule (1} of rule 2 of the lotteries (Regulation) Rules, 2010. 

(3) The value of supply of actionable claim in the form of chance to win in betting, 
gambling or horse racing in a race club shall be 100% of the face value of the bet or llle 
amount paid into the totalisator:; 

I Tn rule 43, after sub-rule (2), for lhe Explanation, the following Explanation shall be 
:~s6tuted, namely:-

"Explanation:-For the purposes of rule 42 and this rule, it is hereby clarified that the 
aggregate value of exempt supplies shall exclude:-

(a) the value of supply of services specified in the notification of the Government of (nata 
In the Ministry of Finance, Department of Revenue No. 4212017-lntegrated Tax 
(Rate), dated the 27dl October, 2017 published in the Gazette of India. Extraordinary, 
Part II, Section 3, Sub-section (i), vide number GSR 1338(E) dated the 27#1 October. 
2017~ 

{b) the value of services by way of accephng deposits, extending loans or advances in 
so far as the consideration is represented by way of interest or discount, except in 
case of a banking company or a financial institution including a non-banking financial 
company, engaged tn supp\y1ng setvlces by way of accepting deposits, extending 
loans or advances; and 

{c} the value of supply of setvices by way of transportation of goods by a vessel ftom the 
customs station of clearance in India to a place outside India"; 

' in rule 54, after sub-rule (1), the following sub-rule shall be inserted, namely:- ' 

-• 

""(1A)(a) A registered person, having the same PAN and State code as an Input Service 
Distributor, may issue an invoice or, as the case may be, a credit or debit note to transfer 
the credit of common input servfces to the Input Service Distributor, which shall conlain 
the following details:-

(i) name, address and Goods and Serv1ces Tax Identification Number of 
the registered person having the same PAN and same State .code as Ule 
Input Service Distributor; 

(iQ 

(iii) 
(iv} 

a consecutive senal number not exceeding s1xteen characters, in one or 
multiple secies, containing alphabets or numerals or speoal characters -
hyphen or dash and slash symbolised as ·-·and ·r respectively, and 
any combination thereof, unique tor a financial year; 
date of its issue; 
Goods and Services Tax IdentifiCation Number of supplier of common 
service and. original invoice number whose credit is sought to be 
transferred to the Input Service D1sfributor; 



(v) name, address and Goods aod Services Tax Identification Number of 
the Input Service Distributor; 

{Yi) taxable value, rate and amount of lhe credit to be transferred; and 
(vii) signature or digital signature of the regtstered person or his authorised 

representatiVe 
{b) The taxable value in the in'loice issued under clause (a) shall be the same as the 
value of the common services:~ 

rRt after rule 55, the fo/1owing rule shall be Inserted, namely:-

"55A. Tax Invoice or bill of supply to accompany transport of goods.- The person-
In-charge or the conveyance shall carry a copy of the tax invoice or the bill of supply 
issued In accordance with the prov1sions of rules 46, 46A or 49 in a case where such 
person Is not required to cany an e-way bill under lhese rules: ; 

<) with effect from 23td October, 2017, In (Uie 89, for sub-rule (4A} and sub-rule (48), the 
illowing sub-rules shall be substituted, namely~-

"'(4A) In the case of supplies received on which the supplier has availed the benefit of 1he 
F1nance Department notiflcaUon No. SR0-443 Dated 23/1012017 , refund of fnput tax 
credit, availed in respect of other inputs or Input services used in making zero-rated 
supply of goods or services or both, shall be granted. 

(48) In the case of supplies recelved on which the supplier has availed the benefit of the 
Finance Department, notification No. SR0-443 Dated 2311012017 or notification No. 
41/2017-lntegrated Tax (Rate) dated the 23nl October, 2017 published m the Gazette of 
India, Extraordinary, Part II, Section 3, Sub-section (i},vide number G.S.R 1321(E} dated 
the 23nl October, 2017 or notification No. 78/2017-Customs dated the 13~ October. 2017 
published in the Gazette of lndia,Extraordlnary, Part II, Section 3, Sut>-:section {i).vide 

. number G.S.R 1272(E) dated the 131fl October, 2017 or notification No. 7912017-Customs 
dated the 13111 October, 2017 pub lis tied in the Gazette of lndla,Extraordinary. Part II, 
Section 3, Sub-section Q),vide number G S.R 1299{E) dated the 13!!1 October. 2017, or all 
of them, refu~d of input tax credit, availed in respect of jnputs received under the said 
notifications for export of goods and the input tax credit availed in respect of other inputs 
or input services to the extent used in making such export of goods, shall be granted." 

(x} with effect from 231(/ October, 2017, in rule 98, 

{a} in sub-rule {1), for the words "an exporte~. the words 'an exporter of goods' shalf be 
substituted; 

(b) In sub-rule (2), for the words ·relevant export lnvolces•, the words "relevant export 
Invoices tn respect of export of goods· shall .be substituted; 

(c) In sub-rule (3), for the words "the system desCgnated by the Customs shall process · 
the claim for refund·, the words "the system designated by the Customs or the 
proper officer of Customs, as the case may be, shall process the claim of refund in 
respect of export of goods • shall be subsUMed: 

(d) for sub-rule (9), the following sub-rules shall be substituted, namely;-



"(9) The application for refund of integrated tax paid on the services exported out of India 
shalf be filed In FORM GST RF0.01 and shall be dealt with in accordance Wlth the 
provisions of rule 89". 

(10) The persons claiming refund of integrated tax paid on exports of goods or serviCes 
should not have received supplies on which the supplier has availed the benefit of the 
Finance Department notifiCation No. SR0-445 dated 23/10J2017or notifiCation No. SRO.. 
443 Dated23/10/2017 or notificallon No. 41/2017-lntegrated Tax (Rate) dated the 23Rl 
October, 2017 published in the Gazette of lndia,Extraordinary, Part II, Section 3, Sub-
section (i),vlde number G.S.R 1321 (E) dated the 23td October, 2017 or notifiCation No. 
78rnl17-Customs dated the 13111 October, 2017 published in the Gazette ot 
lndia,Extraordinary, Part !1, Section 3, Sub-section (ij,vide number G.S.R 1272{E) dated 
the 13~~'~ October, 2017 or notiftealion No. 7912017-Customs dated the 13" October; 2017 
published in the Gazette of lndia,Extraordinary, Part If, Section 3, Sut>-section (i). vkte 
number G,S_R 1299 (E) dated the 13~ October, 2017:; 

(XI) with effect from 1st February, 2018, for rule 138, the following rule shall be substituted. 
namely:· 

'138. Information to be furnished prior to commencement of movement of goods and 
~eneratlon of e-way bill.· (1) Every registered person who causes movement of goods of 
~nment value excee<!ing fifty thousand rupees 

(i) in relation to a supply; or 

(ii) for reasons other than supply; or 

(iii} due to inward supply from an unregistered person, 

hall, before commencement of such movement, fumrsh informahon relating to the said goods as 
peclfied in Part A of FORM GST EWB-01, electronically, on the common portal along wrth such 
\her information as may be req\lired at the common portal and a unique number wm be 
enerated on the said portal. 

Prov\ded that where goods are sent by a principal located in one State to a job worter 
cated in any other Stale, the e-way bill shall be generated by the principal irrespective of the 
llue of the consignment: 

Provided further that where handicraft goods are transported from one State to another 
'a person who has been exempted from the requirement of obtaining registration under clauses 
and (ii) of section 24, thee-way blll shall be generated by the said person irrespective of the 

tue of \he consignment 

Explanation 1. -For the purposes or this rule, the expresslol\ "hand~eraft goods" has the 
~aning as assigned to lt in the Finance Department Notification No. SRO-GST-18 Dated 
109/2017as amended from time to time_ 

Explanation 2.· For the purposes of this rule, the consrgnment value of goods shalf be the 
ue, determined in accordance with the provisrons of secllon 15. declared in an invoice, a bill of 
>ply or a delivery chaflan, as the case may be, issued in respect of the said consrgnment and 



also includes the central tax, State or Union territory tax, integrated tax and cess charged, if any, 
In lhe document 

l2} Where the g~s are fransported by !he registered person as a consignor or the, recipient of 
supply as the consignee, whether In his own col)veyance or a tmed one ot by railways or by air or 
by vessel, the said person or \he recipient may generate the e-way bill in FORM GST ewa-01 
elec1ronical!y on the common smrtal after fumis!\inglnforrnaticn in Part S of FORM GST EWB-G1: 

Provided that where the goods are transported by railways or by air or vessel, the e-way 
bDl shall be generated by the registered person, being lhe suppfier or the recipient, who shall 
furnish, on the common portal, the-

( a) information in Part 9 of FORM GST EWB·01;and 

(b) the serial number and date of the Railway Receipt or the Air COnsigmrent Note or Bill 
lf l.ading, as the case may be. 

3) Where the e-way bill is not generated under sub-rule {2) and \he goods are handed over to a 
ransporter for transportation by road, the registered person shall furnish the information re!atmg 
) the transporter on the common smrtal and the e-way bill shall be generated by the transporter 
n the said portal on the basis of the information furnished by the reg1stered person in Part A of 
'ORM GST EWB-01: 

Provided that the registered person or, the transporter, as the case may be may, at his 
poon, generate and cany the e-way blll even if the value of the consignment is less than fifty 
1011sand rupees: 

Provided further thal where the movement is caused by an unregistered person either in 
s own conveyance or a hired one or. through a transporter. he or the transpOrter may, ill their 
)tiOn, generate the e-way bill in FORM GST EW8·01 on the common portal in the manner 
leeified In this rule; 

Provided also that Where the goads are transported for a distance of less than ten 
ometers within the State or Union territory from the place of business of the cons1gnor to th~ 
3Ce of business of the transporter for further transportation, the supplier or the reetpient or as 
! case maybe, the transporter may not furnish the details of conveyance in Part B of FORM 
!I EWB·01. 

Explana!lon 1.- For the purposes of this sub-rule, where the -goods are supplied by an 
registered supplier to a recipient wno is registered, the movement shalt be said to be caused 
such recipient if the recipient is known at the time of commen<:ement of the movement of 
lds. 

Explanation 2.- Thee-way bill shall not be valid for movement of goods by road unless 
infoanation in Part-B of FORM GST EWB·01 has been fumlshed except in \he case of 

vements covered under the third proviso to sub-role (3) and \he proviso to sub-rule (5). 

Upon generation of the e-way bill on the common portal, a unique e-way bill number 
N) shall be made available to the supplier, the recipient and the transporter on the common 
lt 



(5) Where the goods are transferred from one con9eyance to another, the consigner or the 
reciprent, who has provided Information in Part· A of the FORM GST EWB-01, or the transporter 
shall, before such transfer and further movement of goods. update the details of conveyance in 
~ e-way bill on the common portal In FORM GST EWB-01: 

Provided that where the goods are transported for a dJstance of less than ten ktlometers 
within the State or Union territory from the place of busmess of the transporter finaUy to the place 
of boslness of the consignee, the details of conveyance may not be updated in thee-way bilL 

(5A) The consignor or the recipient, who has furnished the information in Part-A of FORM GST 
EWS-01, or lhe ltansporler, may assign the e-way bill number !o another registered or enrolled 
traospQrter for updating the information in Part·B of FORM GST EWB-01 for further movement of 
consignment: 

Provided that once the details of the conveyance have been updated by the transporter 
rn Part B of FORM GST EWB-01, the consignor or rectpien~ as the case maybe. Who has 
fum/shed the information in Part-A of FORM GST EWB-01 shall not be allowed ~o assign the e-
way bill number to another transporter. 

(6) After e-way bill has been generated in accordance with the provisions of sub-rule {1), 
where multiple consignments are intended to be transported 1n one conveyance, the transporter 
may Indicate the serial number of e-way bills generated 10 respect of each such consignment 
elecCronically on the common portal and a consolidated e-way bill in FORM GST EWB-OZ maybe 
generated by him on the said common portal pnor to the movement of goods. 

(7) Where the consignor or the consignee has not generated FORM GST EWB-01 in 
accordance with the provisions of sub-rule (1) and the value of goods carried in the conveyance 
is more than fifty thousand rupees, the transporter shall generate FORM GST EWS-01 on the 
basis of invoice or bill of supply or delivery challan. as the case maybe, and may also generate a 
consolidated e-way bill in FORM GST EWB-02 on the e9mmon portal prior to the movement of 
goods; 

Provided that where the goods to be transported are supplied through an e-commerce 
o1>9rator, the information rn Part A of FORM GST EWB-01 may be furnished by such e-
commerce operator. 

(8) The information furnished in Part A of FORM GST EWB-01 shall be made availabl.e to 
the registered suppfier on the common portal who may utilize the same for fumishmg details in 
FORM GSTR-1: .....- Provided that when the lnfcxmaOon has been furnished by an un~IStered suppller or an 
unregistered recipient in FORM GST EWB-01, he shall be informed electronically, if the mobile 
number or the e-mail is available. 

• 

(9) Where an e-way bill has been generated under thts rule, but goods are either not 
transported or are not transported as per the details furnished in the e-way bill, the e-way bill may 
be cancelled e/eclrorllcal/y on the common portal wlthin 24 hours of generation of thee-way bill: 

Provided that an e-way bill cannot be cancelled if it has been verified in transit in 
accordance with the provisions of rule 1388: 



Provided further !he unique number generated under sub-rule (1} shall be valid for 72 
urs for updation of Part B of FORM GST EWB-01. 

• 
)) An e-way bill or a consolidated e-way bill generated under this rule shall be valid for the 
riod as mentioned In column (3) of the Table below from the relevant date, for the distance. 
!hln the country, !he goods have to be transported, as mentioned in column (2) of the said 
lble.-

Table 

lo. Distance Valfdity perfod 

) (2) (3) 

Upto 100km. One day 

For every 100 km. or part thereof thereafter One additional day: 

Provided that the Commissioner may, by notification, extend the validity period of e-way 
ill for certa1n categories of goods as may be specified therein: 

Provided further that where, under circumstances of an exceptiOnal nature, the goods 
a11110t be transported within the validity period of the e-way bill, the transporter may generate 
nolher e-way bill after updating the details in Part B of FORM GST EWB-01. 

:Xplanatton.-For the purposes of lhis rule, the ·relevant date• shan mean the date on whictl the 
.. way bill has been generated and the period of validity shall be counted from the time at which 
1e e-way bill has been generated and each day shall be counted as twenty-four hours. 

11) The details of e-way bill generated under sub-rule (1) shall be made available to the-

(a) supplier, if registered, where the information in Part A of FORM GST EWB-01 has 
been furnished by the recipient or the transporter; or 

(b) recipient, if registered, where the information in Part A o!FORM GST EWB-01 has 
been furnished by the supplier or the transporter, 

)n·the common portal, and the suppfier or the recipient, as the case maybe, shall communicate 
liS acceptance or rejection or the constgnment covered by the e-way bfll. 

;12) Where the person to whom the lnformatlon specified in sub-rule (11) has been made 
available does not communicate h1s acceptance or rejectton within seventy two hours of the 
jelaJis being made available lo him on !he common portal, il shall be deemed that he has 
accepted the said details. 
(13) Thee-way bill generated under this rule or under rule 138 of the Goods and Services Tax 
Rules of any State shall be valid In every State and Union territory. 

(14) Notwithstanding anything contained in this rule, no e-way bill ts required to be 
generated-

( a) where the goods being transported are specified in Annexure; 



(b) where the goods are being transported by a non-motonsed conveyance: 

(c) where the goods are being transported from the port, airport, air cargo complex 
and land customs station to an inland container depot or a container freight statiOn for 
clearance by Customs; 

(d) in respect of movement or such goods and within such areas in a State and for 
values not exceed~ng such amount as the Comm1ss10ner of State tax. in consu1tation with 
the Chief C<lmm1ssioner of central tax goods, may notify. 

(e) where the goods, other than de-oiled cake, being transported are speofied in the 
Schedule appended to the Finance Department notifiCation No. SRO • GST-2 DATED 
08.07.2017 as amended from time to bme; 

(ij where the goods being transported are alcoholic liquor for human consumption, 
petroleum crude, high speed diesel, motor spirit (commonly known as petrol), natural gas 
or aviation turbine fuel: and 

(g) where the goods being transported are treated as no supply under Schedule Iff 
of the Act 

)planation. - The fae~fity of generation and cancellation of e-way bill may also be made available 
lfOugh SMS. 

s. 
No. 

ANNEXURE 
[(See rule 138 (14)} 

Description of Goods 

1. Liquefied petroleum gas for supply to household and non domestic 
exempted category (NDEC) customers 

2. Kerosene oil sold under PDS 

3. Postal baggage transported by Department of Posts 

4. Natural or cultured pearls and precious or semi-precious stones; 
precious metals and metals clad with preoous metal (Chapter 71) 

5. Jewellery, goldsmiths' and silversmiths' wares and other articles 
(Chapter 71) 



s. Description of Goods 

No. 

(1) {2) 

6. Currency 

7. Used personal and household effects 

8. Coral, unworked {0508) and worked coral (9601)"; 

(xii) with effect from 1st Februaty, 2018, In rule 138A, in sub-rule (5), for the words 
'Notwithstanding anything contained', the words 'Notwithstanding anything contained in' shall be 
substiJoJed; 

(X110 with effect from 1st Februaty, 2018,1n rule 1388, in sub-rule (3), in the proviso, for the words 
'carried out by any", the words "carried out by any other' shall be substituted; 

(xiv) in FORM GST RF0-01A, 

(a) after Statement 1A, the following Statements shall be inserted, namely:-

"Statement· 2 (rule 89(2}(c)} 

Refund Type: Exports of services with payment of tax 

Sr. lnvo1ce details Integrated tax Cess BRC/FIRC 
No. 

No. Oat Value Taxabl Amt. No. Date 
e e value 

1 2 3 4 5 6 7 8 9 

(Amount 10 Rs.) 

Integrate Integrated Net 
dtax tax and Integrate 

and cess cess d tax and 
involved involved cess 
in debit in credit {6+7+10-
note. if note, if 11) 

any any 

10 11 12 



Statement· 3 [rule 89(2)(b) and 89(2)(c)] 

~efund Type: Export without payment of tax (accumulated lTC) 

(Amounfin 
~.) 

Sr. Invoice-details Goods/ Shipping biiV Bill of EGM 
N~. Services export Details 

No. Date Value (GIS) 
Port No. Date Ref Date 

, code No. 

2 3 4 5 6 7 8 9 

(b) after Siatement3A, the following Statement shall be inserted, namely:-

"Statement-4 [rule 89(2)(d) and 89(2){e)J 

10 . 

BRC/ 
FIRC 

No. Date 

11 12 
.. 

I 

Refund Type. On account of supplies made to SEZ unit or SEZ Developer (on payment of tax) 

(Amount in Rs.) 

GSTIN Invoice details Shipping Integrated Ces Integrate Integrate Net 
of biiV Bill of Tax s d tax and d tax and Integrate 

reciplen export/ cess cess d tax and 
t 1 'Endorsed involved mvolved cess 

invoice in debit in credit (8+9+1(}.. 
bySEZ n.ote.lf note, if 11) 

No Oat Valu No Oat Taxabl Amt 
any any 

. e e ' e e Value . 
1 2 3 4 5 6 7 8 9 10 11 12 

•• • 

(xv) wilh effect from 1st February, 2018, for FORM GST EWB·01 and FORM GST EWB-02, the 
fulloWJng forms shall be substituted, namely;-



' 

"FORM GST EWB;o1 

(See rule 138) 

E·Way Bill 

E·Way SUI No, 

E-Way 13111 date 

Generator 

Valid from 

Valid until 

PART·A 

A.1' GSTIN of Supplier 

A2 GSTIN of Recipient 

A.3 Place of Delivery 

AA Document Number 

A.5 Document Date 

A.6 Value of Goods 

A.7 HSN Code 

• • 

• • 

• • 

. • 

• • 

A.B Reason for Transportation 

PART·B 

8.1 Vehicle Number for Road 

8.2 Transport Document Number 

• 

SN Code in column A. 7 shall be indicated at minimum two digit level for taxpayers 
aving annual turnover upto five crore rupees in the preceding finanCial year and at four 
!Qillevel for taxpayers having annual turpover above five crore rupees tn the preceding 

anclal year 

I 

l 
I 

1 
' 



/ . 

2. DOcument Number may be <;>f Tax lnvo1ce, Bill of Supply, Delivery Challan or Bill ofEntry. 

3. Transport Document number indicates Goods Recelpt Number or Railway Rece1pt 
Number or Airway Bill NUmber or Bill of Lading Number. 

4. Place of Delivery shall indicate the PIN Code or place of delivery. 

5. Reason for Transportation shall be chosen from one or the following:-

Code Oescdptlon 

1 Supply 

2 Export or Import 

3 Job Wert< 

4 SKDorCKD 

5 Recipient not known 

6 UneSales 

7 Sales Return 

8 Exhibition orfalrs 

9 For own use 

0 Others 



, 

FORM GST EW8.02 

(See rule 138) 

Consolidated E-Way Bill 

olfdated E-Way Bill No. : 

nsolldated E-Way Bill Date : 

Cons 

Co 

Ge nerator 

Ve hlcle Number 

Number of E-Way Bill s 

E-Way Bill Number 

• • 

•• 
' 

(xvij with effect from 1st February, 2018, in FORM GST EWB-03, for the letters ·ur. at both 
r, the words "Union territory" shall be substituted; places where they occu 

(XVJi} with effect from 
'Union temtory• shall 

1:t February, 2018, m FORM GST INV-01, for the letters ·ur, trle words 
be substituted. 

The Notification shall come into force on the date. of publtcatian of corresponding amendment of 
rvices Tax (Amendment) Aules, 2018 m the Central Gazette. :entral Goods and Se , 
e Government o1 Jammu and Kashmir. , By order of \h 

lo: ET/Estt/11912017 
018 
:opy to the:-
Secretary, GST Cou neil, New Delhi. 

sioners. • All Financial Comm!s 

Sd/-
(Navin K. Chaudhary). lAS 

Commissioner/Secretary to Government, 
Anance Department 

Dated: 23- 01 -

Principal Resident C ommissioner, J&K Government. New DeihL 



lnclpal Secretary to Hon'ble Governor. 
I Principal Secretaries to Government 
indpal Secrelaty lo Hon'ble Chief Minister. 
J Commfsstoner/Secretaries to Government. 
Msional Commissioner, Jammu/Kashmir. 
xc1se Commissioner, J&K, Srinagar. 
Commissioner, Commercial Taxes, J&K, Srinagar. 
Additional Commissioner Commercial Taxes (Adm) JammU/Kashmir. 
AddiUonat Commissioner Commercial Taxes Tax Planning, J&K. 
Private Secretary to Hon'ble Minister for Finance. 
Private Secretary to Hon'b/e Minister of State for Finance. 
Pmldent Kashmir Chamber or Commerce & Industry, Kashmir. 
President Federation of industry, Kashmir. 
President Chamber of Commerce and Industry , Jammu. 
President Industries association, Bali Brahmna, Jammu . 

• President Tax Bar Association, Jammu/ Snnagar. 
General Manager, Government Press Jammu/ Kashmir • 

• Private Secretary to Commissioner/ Secretary to Government, Finance Department. 
• Government oroer ffle/StockfFinance website. \ 

.JtlOn~\' ',9. 
(Or. Aa I Farek) n 

Under Secretary to !he Government 
Finance Department 


